16.10 hrs.
Title: Discussion on the Imperial Library (Indentures validation) Repeal Bill, 2002. (Bill passed.)
THE MINISTER OF TOURISM AND CULTURE (SHRIJAG MOHAN): Sir, | beg to move:
"That the Bill to repeal the Imperial Library (Indentures Validation) Act, 1902, be taken into consideration."

MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill to repeal the Imperial Library (Indentures Validation) Act, 1902, be taken into consideration."

Shri Samik Lahiri to speak.
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MR. CHAIRMAN : This is a Repeal Bill and not a new Bill. Please be brief.
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MR. CHAIRMAN : Shri Samik Lahiri, you are repeating what has already been stated in the Statement of Objects
and Reasons of the Bill. Please conclude now.
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SHRI JAG MOHAN: Mr. Chairman, Sir, | would like to submit that this is only a repeal Bill. This is a redundant
legislation and the Commission has recommended that it should be repealed. So, | would request the House to
kindly agree to this repeal Bill.

So far as the National Library and other libraries are concerned, whenever any discussion is required, | am
prepared to reply to all the questions raised by hon. Members. If you want, | will reply to all the questions now itself;
otherwise, it is not necessary because this is a repeal Bill. ...(Interruptions)
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SHRI JAG MOHAN: So far as the National Library is concerned, the hon. Members are aware that we have taken a
new initiative in this regard. | have visited National Library twice. | have called a national meet of all the librarians
and the senior experts to start a new library movement in this country.

An expert committee has been set up to set the matters right of the National Library. A sum of Rs.77 crore has been
provided for the new building and everything is being done and wherever staff is necessary, they are being filled.
Recruitment is being done and certain cases have already been referred to the UPSC. UPSC made an attempt to
fill these posts, but these could not be filled because of various reasons. Now, they have appointed a Research
Committee and | have also appointed an Expert Committee, which is going into the digitalisation and modernisation
of all the libraries. All these actions are being taken not only with regard to the National Library but with regard to all
the libraries in this country.

| have mentioned in my letter to all the Members of Parliament that this is what | am doing and | had even requested
them that it would be in the interest of the National Library Movement that all Members should set apart Rs.20 lakh
every year for a public library in their constituencies. A rural network is also being established with digital, computer
and electronic type of libraries in every State, in every village. These types of libraries are attempted to be built.

| agree that due to paucity of funds and other things in the past, the libraries have not been looked after as well as
they should have been. But these lacunae and these deficiencies are now being made good. This is my brief
submission. That is what | assure the hon. Members that the library movement is being put on the right footing and
the results will be visible to them in a short time...(Interruptions)

SHRI SAMIK LAHIRI : Many important books are etting destroyed in the National Library.

SHRI JAG MOHAN: | do not have to go into this. There was a report in the Press. An enquiry has been held and
only one or two persons have been found to be guilty. No book has been destroyed as a result of this; only some
covers were burnt by some disgruntled elements...(Interruptions) | will send him a copy of that.

| request that the Bill be passed.
MR. CHAIRMAN : The question is:

"That the Bill to repeal the Imperial Library (Indentures Validation) Act, 1902, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.

The question is:



"That clause 2 stand part of the Bill."

The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, Enacting Formula and Long Title were added to the Bill.

SHRI JAG MOHAN: | beg to move:
"That the Bill be passed.”
MR. CHAIRMAN: The question is:
"That the Bill be passed."

The motion was adopted.



